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whatsoever in resped of the Premises until the disposal of
the above Petition.hgreed upon.

Once the pafties have settled to obtain MIDC Permission, therefore, it is

hereby authorised to take due legal steps to obtain MIDC Clearance.

Thereupon intimate the Bench immediately thereafter through a Praecipe/

Letter

In furtherance to the above directions the Learned Representatives and the

pafties present in person are also seeking permission to deal with the

others units of the building to negotiate and to alienate/sell by lifting the

restrain order through which directed to maintain the status-quo. The

Respondent No.1 and Directors are hereby authorised to deal with the

propefi of the Company so that the terms of the mutual settlement can

also be accomplished for which the Petitioner/Legal representative has not

objected. The restrain Order of the CLB as noted above is therefore

vacated to the above extent only.

Fufther vide clause 2L of "consent rerms" on completion of all the

Settlement Clauses, the Petitioner under consideration shall be at liberty to

withdraw the Petition.

Respective pafties are directed to intimate the progress of the compliance

of the settlement rerms on the next date of hearing, now adjourned to

27.04.2017.
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Dated: 24.03.2017 Member (Judicial)
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